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IN THE CEln'RAL ADMINIS'IRAT:rv.&: lRIBUNAL, 

JAIPUR BENCH, JAIPtR 

()A. Ne. 145/96 Date ef eDier: 11-9-1996 ... 
Hilri Nilrcin s. • • Applicant 

Versus 

Unien. ef Ind !a •nd others • • R:es~tements 

Mr. U .0 .Sharma, ceunse 1 for the res ~~errlents 

CORAf.t: 

Hen' ble Mr. Gepal Krishna, Vice Chairman 

Hen' ble Mr. O.P.Sharma, Administrative Member 

ORDER 

Per Hen' ble Mr. GeJ!&l Krishna, Vice Chairman 

ApPl !cant Hari ~rein B. has filed this 

a.,~tplicatien Wl'ier Sectien 19 ef the Administrative 

Tribunals Act, 1985, assailing his being ,~tut eff 

duty. 

2. We have heard the learned Cellnsel fer the 

pArties and have c•reflllly ,~terused the recerds. 

·J. The cententien ef the applicant is that While 

serving as a Shunting Master at the Jaipur Railway 

Stctien, Jili,~tur • .fie went eff duty at 2 .oo A.M. en 
.;. 

17-7-95 after handing &ver ch«rge te his reliever 

Shri Babuddin at 2-15 Hrs. en that date. On the same 

«ate he was infermed that h~~h~s been put eff auty. 

He asked fer a written order in this behalf but it 

was net given te enable him te appreach the higher 

authorities. The applicant was net a11ewed te perfe.rm 

his duties in the "st ef Shunting Master~"~~~b"itrarily 
' 

since 17-7-95 ane1 till date he has not been served 

with an~ cbargesheet. 

•· On the centrary, the responjents have stated 

thilt the ap~licant is a ~termanent Points Jamadar working 
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at the Railway Statien, J'aipur anc1 he has net 

been coming te duty frem 17-7-95 till date anQ. 

•s such the question of putting him eff duty 

dees nGt arise. Since he has rell'Pined absent 

frem 17-7-95, the question ef ~ying him any 

wages does not arise. It is a1se stated that 

the respendents are ,ready an::1 willing tc» take 

the a!'Plicant en duty if he re}lorts fer duty. 

The learned ceunsel for the respendents has 

stated that if the applicant reperts for duty 

tomorrow i.e. 12-09-1996 to the Statien Superin­

tendent Cres,poment No.3), he Shall be taken 

en duty and in regard to payment of \'/ages ana 

grant of leave etc. fer the intervening peried, 

during Which the applicant -had rema.ined absent 

frem duty, the concerned authority shall pass 

an appropriate order as per rules. 

5. In the cirCumstances, we direct respondent 

No.3 te take the applicant on duty temerrow i.e. 

12-09-1996,if the applicant repOrts to him fer duty. 

in regard to grant of leave, payment of back 

wages etc. in accerdance With the rules Within 

a .Per ied of 2 months from the date 13f receipt of 

a cepy of this •rder. 

6. '!'his OA stands dis}.)Osed of accordingly With 

ne erder as to 

(O.P.Dw) 
Administr&ti ve Member 

~1-{ 
(Gep&l Krishna) 

Vice Chairman 


